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ORDER

D. PURKAYASTHA. M

Id ‘Advocate Mr. Sinha on behalf of the applicant submits
that in pursuance of the order dated 17 6. 90 passed by this Tribunal
 ‘respondents were directed to supply documents. But the respondents
vide letter dated 4,8.99 intimated the reasons for wﬁich the docu~
ments could nct be supplied till déie.».Relying'on the 1etter dated
4.8.99 Mr. Sinhe submits that applicaht will be prejudiced if the -

documents are not supplied to submit his wriitten defence brief,

2, We have considered the submission of Mr. Sinha and we find
that it would be appropriste on the part of the applicant to submit
the written defence brief without the documents as aSked for since
reSpondents failed to supp the docume s till date as claimed by

, “edeand ,?\«L ]lu, Q?A« o?amV Avend, &
the appliccnt. Accordzngly, MA is dlsposed 0 However, respondents

are given liberty to proceed with thezcase in accordance with the law,
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